FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S RATI HOMES (INDIA) PRIVATE LIMITED

Engaged in Real Estate Development in Bhopal, Mdhaya Pradesh

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL RELEVANT PARTICULARS

1. Name of the corporate debtor along | M/S Rai Homes (India) Private Limited
with PAN & CIN/ LLP No. PAN: AAFCR2473L

CIN: U45200MP2011PTC025799
2. Address of the registered office 148, Santosh Tower, Zone-1 M.P. Nagar, Bhopal, Madhya Pradesh,
India - 462011

3: URL of website Not Available

% ?{:;agljsfefmp;:g‘foglt’:f majority of | pyavvs City, Sardliiya, Mandidssp, Madhya Pradesh— 462045, Tndia

5. Installed capacity of main products/ NA
services

6. Quantity and value of main products/ | As per latest financial statement for financial year 2015-2016
services sold in last financial year

Revenue — Rs.8.62 Crs.

7. Number of employees/ workmen NIL

8. Further details including last
::}?g(;igllzs)ﬁ[;a;ctl\ilo St;‘;rn‘:ntlsisgswf} Details can be sought by emailing — cirp.rhipl@gmail.com
creditors are available at URL:

9. Eligibility for resolution applicants | Will be shared separately with the Applicant after receiving the
under section 25(2)(h) of the Code is | request through email at cirp.rhipl@gmail.com from Prospective
available at URL: Resolution Applicants.

10. Last date for receipt of expression of 78 April, 2025
interest

11. | Date of .issue of provision_al list of 17" April, 2025
prospective resolution applicants

12. La.st . date for . .submi_ssion of 2 April, 2025
objections to provisional list

13. | Date of issue Qf ﬁnal' list of 2% May, 2025
prospective resolution applicants

14. | Date of issue of information
memorandum, evalua?ion matrix and 71 May, 2025
request for resolution plans to
prospective resolution applicants

15. | Last _date for submission of 6™ June, 2025
resolution plans

16. | Process email id to submit | |, . .

Expression of Interest cirp.rhipl@gmail.com

Place: Kolkata
Date: 22-03-2025

e

" Email: cn-p rhipl@gmail.com; choudhary bishwanath(@rediffmail.com
Flat No. 8F, Block 7, Prasad Exotica ,71/3, Canal Circular Road,

Bishwanath Choudhary

Resolution Professional
,,‘f Rai Homes (India) Private Limited (Under CIRP)
T,BEI Reg. No. IBBIIPA-002/IP-N00597/2018-2019/12042
AFA Valid Upto 31-12-2025

Kolkata, West Bengal - 700054
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NO ESTIMATE OF QUANTUM OF CASH FOUND AT RESIDENCE, SITE OFAFIRE

Collegium favours transfer of HC
judge after report of cash at home

o CJI awaits
in-house report

ANANTHAKRISHNAN G &
ABHINAYA HARIGOVING
New Delih, March21

THE SUPREME COURT Col-
legium has proposed the trans-
fer of Delhi High Court judge
Justice Yashwant Varma to the
Allahabad High Court, his par-
ent High Court, following a
report about cash at his New
Delhiresidence, thesite of afire.

In a statement Friday, the
Supreme Court Registry said
the Collegium’s “proposal for
the transfer of Mr Justice Yash-
want Varma,who is the second

senior most Judge in the Delhi
High Court and a member of
the Collegium, to his parent
High Court i.e. the High Court
of Judicature at Allahabad,
where he will be ninth in
seniority, is independent and
separate from the in-house
enquiry procedure”initiated by
the Chief Justice of Delhi High
Courtuponreceiving informa-
tion about the incident.

The statement, while not-
ing the “misinformation and
rumours being spread”regard-
ing the incident at the resi-
dence of Justice Varma, said,
“The Chief Justice of the Delhi
High Court, who had com-
menced his enquiry prior to
the Collegium meeting on

(THIS 15 PUBLIC ANMOUNCEMENT FOR INFORMATION PURPOSE OMLY ARD 13 HOT A
FROSFECTUS ANMOUKCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO
ACCOUIRE, PURCHASE OR BUBSCRIBE TO 2ECURITIES. NOT FOR RELEASE, PUBLICATION OR
DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA,

IMNITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE EMERGE PLATFORA OF MATIONAL

SECURITIES AWD EXCHANGE BOARD OF INIDA (IZSUE OF CAPITAL DISCLOSURE AND
REQUIREMENTS) REGULATIONS, 201843 AMENDED SEBIICDR REGULATIONST)

N R VANDAMNA TEX INDUSTRIES LIMITED
Owr Compary was anginally incorporated and registered &= & Private Limiled Company undar
Comparses Act, 1855 0 the nama ard sty of N.R. Design Centre Private Limiled vide carificale of
incorparatian dated May 4, 1592 beanng registrabion numbar 21-55341 issued by the Registrar of
Camparies, West Bengsl Further, the name of our Campany was charged o "W R Vandena Tex
Indusiries Privale Lim#ad™ and a fresh carificale of incomparation dated May 31,2024 was issued by
Ragistrar ol Companies, Cantral Processing Cantre, Pursuant ba & resolution of our Boand daled June 03,
2024 gnd a resalubion of aur sharehalkders dated Juna 0T, 2024 cur Camparny was comaniad into & public
lmiled compariy wnder tha Companies Act and consaguently the name of our company was changad to
™ R \vendana Tax Industies Limiled', and afreshcedilicale cfmcorporation dabed August 13, 2024 issued
by Registrar of Companies, Canf=f Pracessing Cantre
Conparate Identity Number; LI1T209WE1592PLEOS5541
Registerad Office; 220, Mahaima Gandhi Road, Barabazar, Kolkata, Wasl Bangal-TO0O0T, India
Contact Parson: Swela Aganwal, Company Sacralary snd Complianos Offcar Tl +91 9331291535
E-mail: ceifivandanafashion.com; Wabsite: wawvandanalashion com
DUR PROMOTERS: MARAIN PRASAD LOHIA, PFRABHU LOHIA & GYANESH LOHIA
INITIAL PUBLIC OFFERING OF UP TO 62,00,000 EQUITY SHARES OF FACE VALUE OF T 10 EACH
[FEQUITY SHARES™) OF N R VANDANA TEX MNDUSTRIES LIMITED ("OUR COMPANY" OR THE
"ISSUER") FOR GASH AT A PRIGE OF T [#] PER EQUITY SHARE (INCLUDING A SECURITIES
PREMIUM OF ¥ [«] PER EQUITY SHARE| [*ISSUE PRICE"} AGGREGATING UP TD T o] LAKHS
{(“THE ISSUE"]. THE ISSUE WILL CONSTITUTE [«] % OF QUR POSTESSUE PAID-UP EQUITY
SHARE CAPITAL.
THE FACE WALUE OF THE EQLITY SHARES 15 ¥ 10 EACH AND THE 1S5SUE PRICE |15 [=] TIMES THE
FACE WAL UE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE
DECIED BY OUR COMPANY IN CONSULTATION WITH THE BOOH RUNNING LEAD MANAGER
AND WILL BE ADVERTISED W ALL EDITIORS OF [«] (A WIDELY CIRCULATED EMNGLISH
NATIONAL DALY MEWSPAPER). ALL EDITRONS OF |«] (A WIDELY CIRCULATED HIMDI MATIONAL
DALY NEWSPAPER) AND ALL EDITIONS OF [e] (A WIDELY CIRCULATED BENGALI DAILY
NEWSPAPER, BENGAL| BEING THE REGIONAL LANGUAGE OF THE STATE OF WEST BENGAL,
WHERE OUR REGISTERED OFFICE |5 LOCATED), AT LEAST 2 (TWO) WORKING DAY S PRECR TO
THE BIVISSUE OPENING DATE, AND SHALL BE MADE AVAILAELE TO THE NATIOMAL STOCK
EXCHANGE OF INDIA LIMITED (NSE|FOR THE PURPOEE OF UPLOADING ON THEIR WEESITE IN
ACCORDANCE WITH THE SEBI ICDR REGULATIONS.
In e af ary fesision in ke Prce Band, the Bid! Bsue Panod wil be exfanded by af leasl 3 (Shroee)
additianal ‘Waorang Days allee such mwision in e Price Band, subject 1o the Bidl 155ue Period nol
eaceading 10 [an) Workng Days, In catas al [ree majgure, banking slria ar smilar crcumstances, our
Caarmpany man, e redsoes bo be sedrdad 5 ywiling, axdond (b Bid | (5508 Pediodfoe a minimum of 1 {oo)
Wiorking Dds, sulpe] o thie Bl lssus Perdd ral sxcsading 10 {len| Workdng Davs Say rasicn in he
Price Band and fe ravised Bl B Poriod, il apobcable, shall be widely dissemindded by nolilication o
Ihe Stock Exchanges, by issuing & pubic rolice, a0d Ao Dy indicating the change oo the websie of he
BRLM aref ol e berminal s of the Members of e Syrddicale and by imlimasion to Designated Inlemediarias
and the Sporaor Bank, as applicabie
This Issiae is baing made i temmsof Rule 1902 (b of the SCRR read with Reguistion 253 of the SEBI ICOR
Feguiaions, The Bsue i teing mae far at least 25% of the post-issue paid-up Equity Shans capital ol aur
Company, This k=ue 5 berg mads irough e Book Bulding Process in acpordancs with Regulation
5301} of e SEB ICOR Regulations wheren ol more an 50% of Ihe ssue shak be avalabie for
fliacaticn an & proporionate bass to Qualifad Irsiftional Buvers (OI8s" and such paron the "0
Fortion™), provided that aor Comgpany in conssifation with the BRLM may #locas up to B0% of the OB
Pertien % Anchor Invvesions on & discretionany basis in accordance with SEBI ICDR Reguiatans (CAnchor
Imessar Portian®). One-thind af te Anchar vasior Portion shall be reserved far domestic Musual Funds
subiect fo vald Bids being receved from: e domestis Mugual Funds 2f ar ahove e Anchor Irvestior
Allacation Price. Further, 5% of the (I8 Porlon (2xciding the Anchor Iressior Porian) shall be evalabis
for allocation on a propoeticrate bass o Mutual Funds anly, snd the remainger of the I8 Peetion shall be
gwalable for lecation an & proparongte hasis o all O Badders {other Shan Anchar fmvesicrs), including
Muitual Funos, subjectin vaid Bids baing receted & or abowe the Issue Prica, Further, natless then 15% of
thes tzzia shall be available for afocsation on a properianede basis fa Non-instiutioral Biddars oul af which
{a} ane third af such paron sha be resared for apodcants with application size of more than 22, 00iihs
arid up fa 11000 ke and (b twe-thind of such portion shall ba reserved Tor soplicants with appication sims
cf mora than 10U [akhs, provided that She unsabscribed postion in eithar of such sub-cabegonss may be
glkacated 1o applicants in the ather sub-category of Man-Inshiuficnal Bidders and nof less than 35% of the
Issue shal be avaiable for alocation to indiadual Bidders in accardance with the SEBI ICDR Regulstions
subject i waid Bids being receivad at or abowa |ha |ssue Frice. &1 Polendial Bidders, other than Anchor
Irrvestars. e requred fo perlicpate in the lssus by mandalonly ulising tha Application Supporled by
Blocked Amount ASBA’} procass by peoviding detais of ther raspechive ASBA Account (as dafined
heseiratler) and U1 ED in Gasa of UP| Bidders usng the UP| Mecharism, &5 applicabla, pursuant fowhich
Ihair comesponding Bad Amounts will be blackad by the Salf Cerlifiad Syndicate Banks {"5C5857) or by the
Spanser Banks undar the UP! Mechanism, as the tasa mey be iz tha extent of respactiva Bid Amaunds
Anchar Investors are nal parmitled fo paricipate in 1he |ssue trough the ASEA progass. Far detals, see
“lezug Pocedurs” on page 284,
This pubibc announcement is baing mada in compliance wih tha NSE vide s Croular NSESMERGS T
dated Decembar 20, 2024 for lullifing ak additicral skgbdity tilera in accordance press releasa PR
Mo, 2612024 on December 18, 2024 ol 2081k SEB! Beard maaling on Resiew ol SME Famevwark urdar
SEEI{ICOR) Reguiations; 2015, andapplicabilty of corporate governanca provisicrs under SEBI (LODR)
Regquiatons, 20115 an SME companias] provisian of Reguiadon 26(2) of fhe SEB! ICDR Regulabiins o
infoemy the pubic thil our Compary' is plopasing. sulved! o appicable slafolony and raguistiony
redquiremanls, receipl raguesile approvals, marked andilions and ciher congsideralions. ¥ urderiake inilial
puth: oferng of ils Eguly Shares pursuant 1o e ofler and DRHP daled March 20, Z025which has boen
fled with e Emerge Pratiom of National Stock Exchange of india Lirmnied (NSE] on March 21, 2025
Pursuanl ta NSE Clreular NSEREMERSTIN dated Decamber 20, 2024 for fulfiling a8 additknl elghslity
criberta bn accordancs prass release PR Mo 360024 on December 15, 2024 of 2081 SEB| Board meeling
of "Revew of SME famework under SEBI (ICDR) Regulations, 2018, and apolcablily of corporale
pearmance pravisons urder 2E81{LODR] Regulations, 201 50n SME companies, the DRHP flegwith the
Emenge Platfom of Natiana! Sock Exchangs of india Limited {NSE) shall be meade avalabie i the public
for comments i any, for a8 peniad of at least 21 days, from Bhe-date afsuch Hing by osting It on the website
of thie NSE a1 www.nseindia.com and the website of fe Company al www,vandanafashion,com and a1
the website of BRLM e Marwadi Chandarana Intermediaries Brokers Private Limited af
Ib marwadichandaranagreup,com, Our Company ereby inviles (e members af he public % give ther
comments on 1he DRHP Tied wilh the Emerge Platfomy of Naficnal Skeck Exchangs of Inda Liribed {NSE)
Wit reapect o disciosunes mack n DRHF. The members of (v pubic is requesied to dend 5 copy of T
commenis 1 Slock Exchange. o Sompany Secetary and Compiancs Officar of aur Compary andior (he
BRLM at helr respecive addresses mentoned bakow. A1 comments must be received by NSE, andior aor
Company andlar Conpary Secretary and Compianos Officeraf aur Comparny andior Se BREM i relation
ts the effer anor before 5 pm, oo e 2151 day from the aforesald date of Hing the DRHP with NSE
Irveesiments in esquity and equity-related securites involve & cagrae of risk and rmasions shauld nof invest
ary funds in the Issue unkess they can aflerd to take the sk of osng Ther imvestment. Irveshns ae
achvised 1o read the rak factors canedully befone taking an investment dedision in the lssus, For taking an
imyealment decision. mvastors must rely an thefr cwn exarmnation of our Company and the |ssue, including
the naks rvaleed, The Equity Shares in the lzsusr hawve not been recommendad or approved by the
Securities and Exchange Board of Incka "SEBT), nor does SEE guarantes the aceuracy ar adequacy of
the comterts of this Draft Red Hemng Prospiechs. Spacific afiention of the vestors is imated fo *Rigk
Factors® o page 29
Any decisian o imvast in the Equily Shares describad in the DRHP may only be made afier the Red Herring
Frospecius 'RHP') has bean filad with RoC and must be mads solaly on e basis of such RHP a5 thens
may be-matenal changes in BHF tom the DRHP, The Equity Shares. when offered throwgh tha RHE ans
propasad foba listed on the Emange Pletiorm of the Mafionzl Sock Exchange of India Limited.
Far detals of the main objects of our Company as corlained in &= Memarandum of As=0dabon, se8
“Histary and Certain Covporate Matfers™on page 162
The liabii&y of the members of cur Compery |s limited. For detaks of the share capilsl, capital structure of
pur Compeany. the names of the sagnabanies fo the Memorandum of &zzocasion and the numbsraf sharas of
cur Compeany sebecribad by Shem of our Compeny, plaase see "Captal Sinuctura® baginning on page Tk

Hii RUNMING LEAD MANAGER

Marwadi Chandarana nfermediaries Brokers Private Limited
~change Plaza, DMce noc 12071 o 1205, 1210 Floor, Buikling Mo, 53E,
Zore-5, Road 5E, Gilt City, Gandhinagar - 382355, Guaral, India
Telophone: 0Z2-697200ET
E-mail: mbidmarsadichandmans com
Investors Grevance e-mail: mbgriavansas@manvadichandarana, com
Contact Person: Radhka Maheshwar | Jigar Desal
Websita: 1 maraadichandaransgroup.cam
SEBIReqgiztrationMumbsr: INMO3001 3165
Al capitafized tarms used herein and not specifically defined shall have the sams meaning as
ascribad to them in the DRHF.
Date: - March 21, 2025
Place ; Kolkata

N R VANDANA TEX INDUSTRIES LIMITED
O behall of Ihe Board ol Dreciars
Sl
Frabhu Lahia
Managing Director
N R VAKDANA TEX SMOUSTRIES LINMITED & propeesing, subped o apoicabie slalulary and roguialeny
reqjusremanls, receipl of requisie aporats, markel cordifions and othar consderalians, (o undefaks an
initiad pubtic offesing al ils Equily Shares and has hiled e DRHP with Emerge Platlorn of Halional Stack
Exchange of india Limiled (NSE). The DRHP & avalable on the websiie of NSE al www nesrdiacom
respectively and i avarlable on the websfe of ®e Company al www.vandanatashion.com and af [ha
wibsile of BRLM [e.) Marwadi Chandarana Intermediaries Brokers Privale Limiled af
ib.marwadschandaranagroap.com. Biddess should rale thal imeestment in equily sharas insalves a bigh
dagras ol risk and [or dalals ralaling such risk. see [he section litked "Risk Factons' tsal will ba includsd in ke
RHF. Potanlial Biddars sholid nal raly o L DRHP Blod with SEB [or making any irvesimen| decsion,
Thi Egually & hames hawe ol been and wil nol be nsgistad under thi LS, SecunSes A0 of 1833 he TLLS
Secanlies At} of ary shee setunties By in Unitad Slates, and unkess soregistered, and may nod ba
cffenesd or ol within the Linited States: eocep] pursudn faan enemplon iom, of in a ansachon nol
slbiet 1 he registration nequirgments of e U 5; Securites Aol and applcable L5, stale seciriies laws

Justice Yashwant Varma

20th March 2025, will be sub-
mitting his report to the Chief
Justice of India todayi.e.on 21
st March 2025.The report will
be examined and processed for
furtherand necessaryaction.”

The SC Collegium met
Thursday eveningand decided
to transfer Justice Varma back
to Allahabad High Court.
Highly-placed sources said the

five-member Collegium unan-
imously resolved to recom-
mend the transfer after they
were apprised about a video,
purportedly of the cash at Jus-
tice Varma’s residence.

The sources said there was
no estimate of the quantum of
cash found at the residence.
Afterthe CJIexplained what had
happened, the judges agreed
that Justice Varma should be
transferred out, said a source
aware of the developments.

The statement from the
Registry said “the proposal
was examined by the Col-
legium comprising the Chief
Justice of India and four senior
most Judges of the Supreme
Court on 20 th March 2025,
and thereafter letters were
written to the consultee
Judges of the Supreme Court,
the Chief Justices of the High

STOCK EXCHANGE OF INDIA LIMITED IN COMPLIANCE WITH THE CHARTER 15 OF THE | |

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S RAI HOMES (INDIA) PRIVATE LIMITED
Engaged in Real Estate Development in Bhopal, Mdhaya Pradesh
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1 ' Name of the corporate debtor|M/S Rai Homes (India) Private Limited
along with PAN & CIN/ LLP No. PAN: AAFCR2473L
CIN: U45200MP2011PTC025799

148, Santosh Tower, Zone-I M.P. Nagar,
Bhopal, Madhya Pradesh, India - 462011

Not Available

Bhavya City, Sarakiya, Mandideep,
Madhya Pradesh — 462046, India

NA

2. | Address of the registered office

3. | URL of website

4. | Details of place where majority of
fixed assets are located

5. | Installed capacity of main
products/ services

6.  Quantity and value of main
products/ services sold in last
financial year

7. 'Number of employees/ workmen

8. Further details including last
available financial statements (with
schedules) of two years, lists of
creditors are available at URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at URL:

As per latest financial statement for
financial year 2015-2016
Revenue — Rs.8.62 Crs.

NIL

Details can be sought by emailing —
cirp.rhipl@gmail.com

Will be shared separately with the
Applicant after receiving the request
through email at
cirp.rhipl@gmail.com from
Prospective Resolution Applicants.

7™ April, 2025

10. | Last date for receipt of expression
of interest

11. | Date of issue of provisional list of
prospective resolution applicants

12. | Last date for submission of
objections to provisional list

13. | Date of issue of final list of
prospective resolution applicants

14. | Date of issue of information
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15 | Last date for submission of
resolution plans

17" April, 2025

22" April, 2025

2" May, 2025

7" May, 2025

6" June, 2025

Courts concerned and Justice
Yashwant Varma. Responses
received will be examined and,
thereupon, the Collegium will
passaresolution.”

Callsand text messages Fri-
day to Justice Varma’s office
and staff by The Indian Express
did not elicit a response.

These developments,apart
from creating ripples in legal
circles, echoed in Parliament
Friday when Vice President
and Rajya Sabha chairman
Jagdeep Dhankhar, referring
to the recovery of cash at the
residence of the judge, said “if
the malaise had been dealt
with, perhaps we would not
have countenanced such kind
of issues.”

“What bothers me is that
theincident happened and did
not immediately surface,” he
said in Rajya Sabha.

Shah: Ruthlessly suspended
terrorists’kin from govt jobs

EXPRESS NEWS SERVICE
New Delhi, March 21

THE CENTRE HAS taken con-
crete measures against terror-
ism in Jammu and Kashmir
and ruthlessly suspended rela-
tives of terrorists as well as
their sympathisers from gov-
ernment service to send across
amessage, Union home minis-
ter Amit Shah said in Rajya
Sabha on Friday.

He said the government has
also banned supporters of ter-
rorism from getting passports,
government jobs and govern-
ment contracts.

Shah said that due to the
government’s zero-tolerance
policy against terrorism, the
number of terrorincidentsand
related deaths and injuries
have dropped in Jammu and
Kashmir, North East and Left-
extremism-affected
regions, which had seen
92,000 deathsinfourdecades.

He emphasised that Mao-

wing

Union home minister
Amit Shah emphasised that
Maoism in the country will
end within a year

ism will end in the country by
March 21,2026.

The minister was replying
to a debate on the working of
the Ministry of Home Affairs.
“Article 370 was the root of
insurgency. The seeds of sep-
aration were sown in this Arti-
cle. However, the makers of
our Constitution were vision-
ary and this was temporary

and its solution was built into
the sameArticle.On 5 August,
2019, Article 370 was abro-
gated and the dream of the
Constitution’s architects that
there cannot be two heads,
two constitutions and two
flags in the country was ful-
filled,” he said.

Shah said that earlier ter-
roristswere glorified,and their
funerals were attended by
thousands, but now they are
buried where they were killed.

“Their family members
were in government jobs, we
have ruthlessly suspended rel-
atives of terrorists from gov-
ernment jobs to send a mes-
sage, their supporters were
even in Bar council and now
theyare either in jails in Delhi
or Srinagar. We have banned
terrorists and terrorism sup-
porters from getting pass-
ports, government jobs and
contracts, and hence people
are not associating with
them,” Shah said.

Speaker suspends 18 BJP MLAs for six
months amid Karnataka Assembly chaos

AKRAM M
Bengaluru, March 21

A DAY AFTER a minister in
Karnataka alleged that he was
among 48 leadersacross party
lines who had been the targets
of attempts to honeytrap
them, the Assembly witnessed
high drama on Fridayas 18 BJP
MLAs were suspended for six
months for allegedly disre-
garding the authority of
Speaker UT Khaderand “abus-
ing the rules” of the House.
The suspension order on
what was the last day of the
Budget Session came following
BJP MLAs’ demonstrations
demandingajudicial probeinto
theallegations that cooperation
minister KN Rajanna raised on
the floor of the House on Thurs-
day evening.The legislators are
accused of climbing onto the
podium  where  Speaker
Khader’s chair is situated and

BJP MLA SR Vishwanath and others being evicted during the
Budget session of Karnataka Assembly on Friday PTI

throwing papers at him.
Shortly after the Assembly
convened around 8.40 am, BJP
MLAs protested in the Well of
the House, demanding an
inquiry into Rajanna’s allega-
tions, with BJP MLA V Sunil
Kumar demanding a judicial
probe. Following this, chief
minister Siddaramaiah said a
high-level probe would be

ordered. “It is the responsibil-
ity of the government to pro-
tectall elected representatives
irrespective of party affilia-
tions ... We will surely get a
probe conducted.Iwill speak to
home minister G Paramesh-
wara and senior leaders. We
havearesponsibility to protect
allleaders,’ said the CM.

Not satisfied with the CM’s

NOTICE is hereby given that the Certificate (s) for CASTROL INDIA LIMITED Equity Shares:

16 | Process email id to submit
Expression of Interest

Date :22-03-2025
Place : Kolkata

cirp.rhipl@gmail.com

Bishwanath Choudhary

Resolution Professional

Rai Homes (India) Private Limited (Under CIRP)
IBBI Reg. No. IBBI/IPA-002/IP-N00597/2018-2019/12042

AFA Valid Upto 31-12-2025

Email: cirp.rhipl@gmail.com; choudhary_bishwanath@rediffmail.com
Flat No. 8F, Block 7, Prasad Exotica ,71/3, Canal Circular Road,
Kolkata, West Bengal - 700054

AAESTHETIK

AESTHETIK ENGINEERS LIMITED
Redg, Address:- Unit - 503-505, Acropolis Mall, 1858801, Rajdanga Main Road, Kolkata-700107
Warks ; Hanuman Comple Plof Mo, 3108 Ranihati Amta Foad, POC-lslampur, Bowrah-7 11401
Ph.:- 033 46002255, Wehe- www aastheticin; E-mail:- cadaesthatilcn
CIN Mo, L7421 0WEB2M)EPLE1 24716
NOTICE FOR EXTRA-DRDINARY GEMERAL MEETING OF MEMBERS
Motice iz hereby given that am Exira Ordinary General Meeling ("EGM") of the:members of
Aesthelik Engineers Limited (Formerly kmown as Aesthetik Engineers Privale Limiled)
(“The Campamy”} will b= hedd on Sabweday, 12* April, 2025 at 1130 &AM (I15T) through Vidao
Conderencing |/ Other Autdio-visual Means, without 1he physical presence of the members o
transact lalkwsg busmess a5 sl oul in the Netice of the Edra-Ordmary General Meetng (CEGAM
Hatica™} daied 19% March, 2025
iy Approval for implememtation of Aesthetik Enginesrs Employes Siock Option Plan 2025
tirough Trust route and amendments tharetd;
(iy  Authorsation to ES0OP Trust for acquisdion of equty shames from secondary market and
grarting of ivan fo ES0P Trust,
(i} Consider and approve the Bmés a5 provided under section 18007} (c} of the companies act,
2013 with réspect 1o taking borrowings up to Bs. 100 crores;
vy Consider and approve the limits a5 provided under sectan 180(1)(ah of the companies act,
2003 wilh respech to creation of chames up 1o RS, 100 crores an the praperties of the
GOy,
(viCondicerand aparows e firid as provided wcer Saclan 185 af the companias acl, 2013
with respacs ta mans, investments, guEarantee ar sacurty upio As, 100 crores;
(vip Congicer and appaave e imit a3 pravided undar seclion 185 of comgianies act, 30713 with
respect io advance kans, guarantes or acquisition up to Bs. 100 crones;
Bagularization of addifional direcioe M Vijay Bumar Sgarvad (DN 0BI11133) a5 axaculive
diractor of the company;
iy Approval of appairiman of & Yijay Kumar Aganwal as whola irma dicecior of the-company;
(i} Regulanzation of addizonal deector Ms. Prodansa Jaken (DIN: D9272925) 45 3 non-execulive
dirackor of the cempany,

Pursuant o Seclion 108 and odhar applicable provisions of the Companies fgt 2013 [“the
Act'}, read with the Bule 20 of the Companies (Management and Adminsiration) Rules, 2014,
ard Requiation &4 of Secumties and Exchange Board of Ind= [Listing ObBgatans amd Desclosie
Requererments) Regulatians, 315 The Campary is providing its members ihe facilites b axarise
1REIr w0k o the resolutions proposed o De passed by e elecinonic means (| remsobe s-yoling |
befara and al e EGAE, by which th Mombaers may Gast their voles using the remate e-walng
sysiem from a plece ather than the verue af the EGM. The rematbs e-yoting facility shall commence
or Wednesday, 097 April 2025 Irom 09,00 am (I5T) and end on Friday, 11* Aprll 2025 al 05.00
pam {IST). The rarmala e-viding mpdule shall haraaltes ba disabled lor e-eoling and subsegquently
gratied for ramote e-voting t the EGM

The Compaiy has enlered inld an agreemsant with Cantral Deppsdocy Sarvices (India) Limitad
(COSL} for-facHitating voting through elactranic means, as the authorized e-voting's agency. The
faciity of casting voles by a member using remote g-voling as well s the e-voling sysiem on the
date af the EGN will bs pravidad by CDSL.

Mernbers &ne herehy informed thal (he Compary has completed sending the EGM Notice alohg
with the datzds and pracess Tor voting ard ather ralavant details, on 20° March, 2025, 1o the
sharghalters a5 on he cul-off date 16, Friday, 14 March, 2025 for the purposs of determining
I eligibikty af the shasenoklers, Tor e purgose of dispatch ol the EGKM Ratc.  The Members,
vihosa names. appaar in the registrar of Membars'Est of Baneficial Owners as on Saturday, 05®
Aprll, 2025 are enfitfed 1o vote on the resolutions set forth inthe Botice of EGM. & person whose
naimi 2 recorded in e register of members orin the regisiaral banelicial ownars mainkained by
the deposifonzs as on the Vating Cut-off Date anly shall be enfsled to evail the faciliby of remgye
g-yilirig a5 well &5 vating in the EGM

The members desiring to vote thromgh electronic mode may refer to the defailed procedure on
g=yoting given in thiz EGM Motice and emad itirnating the dispatch of EGM MNodice. A member may
participate in the EGM evan after earcising his right to wate hrawgh Remota e-voding but skall mal
be allowed to wote zain in the Aaeting

The Camparmy s appoaintad Rawal & Co.. (Company Secretaries), to acl as the Sorudinizer, f
condwst the scrulimy of the wotes cast. The result of the wating Tor the EGM shall be deckared by the
Chalrman. The result shall be disseminaied eowh the Slock MCIIE-“IQ-E-I"JS-I: Limited and shal aiso
e hastad oo the webhsite of tha Company apart from display 3t the registerad oifsce

EGM Matce 35 also avatabde on website of the I:l'.'ll'l'l|.'|3|'rg' WA ansmetEin Sharelalders, whi
dia nial recane tha EGN Katce may abtfain the same by sending their request fo the Campany a
ca@Acsthetion or COSL at helpdesk evatinga@cdslingia. com

I o fawe any quenas or issues regarding attending EGM & e-Yoting from the COSL e-Yating
Ef.'EfEn'I. Wl can write-an emal 10 helpdess E'iﬂhﬂﬂ@ﬂﬂsllﬂdlﬂ.ﬂﬂﬂ'l'l ar comtact at tall reg mo,
1800 21 0¥ Al grievances connschsed with 1he Taciity Tar wolng by glecirenic means may be
addressed to Mr. Rakesh Dad, S Managar, (CDGL} Central Depository Services {India) Limited,
& Wing, 255 Floor, Marathon Futures, Mafatal B8 Compownds, N M. Joskd Marg, Lower Pased
(Easl], Mumbai - 400013 ar sand an émail 1o helpdesk esalingd@edslindia com or cal 168 free
ni, TRO0D 27 02311

(i)

For, Aesthetik Enginesrs Limited

Folio. No. | Certificate No. | No. of Shares | Face Value | Distinctive No. From Distinctive No. to
G0000591 12155 640 5 9876705 9877344
G0000591 19083 640 | 5 501604343 501604982
G0000591 12154 320 | 5 9876385 9876704
G0000591 9785 320 5 9876065 9876384

Standing in the name(s) of GOPI KISHAN S DAMANI, residing at Prithvi Apartment Co-Op Hsg Soc Ltd, B/2 29, 30,
31, Altamount Road, Cumballa Hill, Mumbai-400026,Maharashtra has been lost or mislaid and the undersigned has
applied to the company to issue duplicate certificate(s) for the said shares. Any person who has any claim in respect
if the said shares should write to our registrar, M/S.KFIN TECHNOLOGY PVT LTD Selenium Tower- B, Plot No 31-32
Gachibowli, Financial District, Nanakramguda,Hyderabad, Telangana,500032 within one month from this date else

the company will proceed to issue duplicate certificate(s).

Name of shareholder

GOPI KISHAN S DAMANI

Declaration of Income Distribution cum Capital Withdrawal (IDCW) in certain Schemes of

/
MIRAE ASSET

Mutual Fund

NOTICE NO. AD/20/2025

Mirae Asset Mutual Fund

NOTICE is hereby given that Mirae Asset Trustee Company Pt Litd., Trustees to Mirae Asset Mutual
Fund ("MAMF™) have approved declaration of Income Distribution cum Capital Withdrawal (IDCW) in

the following Schemes of Mirae Asset Mutual Fund:

Sr. |5¢heme { Plan /| Option Quantum™* | NAV as on Record | Face Value |
No. | (T per unit) | March 20, 2025 Date* {T per unit) ;
I | ¥ per unit)

1, | Mirae Asset Aggressive Hybrid Fund -
Regular Plan - Income Distnbufion 1.35 17.462
cum Capital Withdrawal option
Mirae Assel Aggressive Hybrid Fund -
Direct Plan - Income Distribution cum 1.65 21158
Capital Withdrawal option

2. | Mirae Asset Healthcare Fund -
Regular Plan - Income Distribution 1.80 25.182
cum Capital Withdrawal option Tuesday,

. - ‘March 25, 10,00

Mirae Assel Healthcare Fund - 2025
Direct Plan - Income Distribulion cum 215 2B.590
Capital Withdrawal option

3. | Mirae Asset Equity Savings Fund -
Regular Plan - Income Distribution 1.05 13,336
cum Capital Withdrawal option
Mirae Assaet Equity Savings Fund -
Direct Plan - Income Distribufion cum 1:15 14,386
Capital Withdrawal option

" or the immeadiately following Business Day, if that day is not a Business day.
** subject to availability of distributable surplus &s on the record date and as reduced by applicable

statutory lewvy, if any.

Pursuant to the payment of IDCW, the NAV of the IDCW option of
the above-mentioned Plans of the Schemes will fall to the extent of

payout and statutory levy (if applicable).

Income distribution will be paid to those unitholders ( beneficial owners whose names appear in the
register of unit holders maintained by the Mutual Fund / statement of beneficial ownership maintained
by the depositories, as applicable, under the |DCW aption of the aforesaid plans as on the record date.

For and on behalf of the Board of Directors of
MIRAE ASSET INVESTMENT MANAGERS (INDIA) PVT. LTD.
(Assal Managemeant Company for Mirae Asset Mutual Fund)

Place : Mumbai

Date

* March 21, 2025

Seli-
AUTHORISED SIGNATORY

MIRAE ASSET MUTUAL FUND (Investment Manager: Miras Asset Investment Managers (India)

Private Limited) (CIN: UB5990MH2019PTC324625).

Registered & Corporate Office: 506, 6th Floor, Windsor Building, Off CST Road, Kalina, Santacruz (E),
Mumbal -400098. & 1800 2000 777 (Toll free), 7 customercarei@mirasassel. com (= www.miraeassetmf coin

Mutual Fund investments are subject to market risks,

Acoordingly, thie Egully - Shares arg being offered and ‘sold outside e United States in ‘offshorne 5d
Iransackons’ in rekanee of Regutitians and Ihe applicable laws of sach juisdiction whese such affers and | | Date: 21,03,2025 Priyanka Gupta read all scheme related documents carefully.
sales are moade. Thene wil ba ro public offefing of the Equily Shares in the Liniled Slates Place: Kilkala Company Secrelary & Compliance oficer

financialexp.epaprin

assurance,the BJP MLAsbegan
protesting in the Well of the
House even as Siddaramaiah
started reading hisresponseto
the Budget discussions held
earlier during the session.

The protests intensified
after the CM concluded his
speech, with Leader of Opposi-
tion (LoP) RAshoka terming the
Budget a “halal Budget”. It was
areference to the allocations
for Muslims, including a 4%
quota for the minority com-
munity in public contracts.

As Khader took up the
Finance Bill, amendments to
the MotorVehicles Act,and Bills
to hike the salaries of ministers
and legislators, several BJP
MLAs climbed to the Speaker’s
seat in violation of the Rules of
Procedure and Conduct of Busi-
ness in the Assembly.When the
marshals attempted to step in,
Khader instructed them not to
stop the MLAs.

FROM THE

FRONT PAGE

Separate
e-commerce
inflation
index likely

THE MINISTRY IS expected to
launch the new CPI series,with
base year 2024, on February
12, 2026. The current CPI
series’baseyearis 2012.

Sources say the e-com-
merce companies, however,
are unwilling to share the list-
ing price of items by sellers on
their platforms, as they feel it
will affect their business
strategy.

The CPI tracks retail prices
of items from physical mar-
kets.The ministryundertooka
“market survey” in 2024 to
select the markets from where
the prices of items in the new
CPI series will be tracked.

FEhadreported earlier that
the ministry held the market
survey in as many as 2,860
representative physical mar-
kets, up from under 2,000 in
the last exercise conducted in
2011-12.

The new CPI index is likely
to comprise around 380
items, compared with 299 in
the extant one.

PC Mohanan, former
member, National Statistical
Commission, said: “For the e-
commerce index, weights of
items have to be identified
first. The ministry should first
check what percentage of
items are bought through
these platforms fromahouse-
hold’s monthly consumption
expenditure.”

“If the share of e-com-
merce expenditure by house-
holds (in a month) is less than
500, thereisnoneed to consti-
tute a separate index for that,”

added Mohanan.
Paras Jasrai,senior analyst
at India Ratings and

Research, said: “The e-com-
merce indexwill helpiniden-
tifying consumption patterns
of urban and semi-urban
areas. It will also lead to bet-
ter capturing private con-
sumption data, which will
improve GDP estimates.”

. Kolkata




